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- " Goverrment ‘of Indid
- Ministry of Finance
(Department of Revehue & Insurance)

Sawpun

New Delhi,_the'4tn_rebnuary, 1971

_Nomszcamioﬁ-
ﬁé.'zo (F.Rb.404/26/71»ITCC) In exercise of ‘the powers conferred by
: sub-clause (i31) of elause (44) of Section 2 of the Income-tax Ast, -
| 1961 (43 of 1961), the Céntral coverngent hereby authorisea shri K.X.
Tewari, whe is a Gazetted Orficer of : the Central Government to exexeise
~ the powers of Tax Recovery Officer under the said’ Act..

2. " This notifi-catien shall cone 1nto force with fimmediate etfen#.

L 4&/¢21ﬁ-5?

- (R . Saxena)
Ibputy Secreta:y to the-Govérnment of India.

1he anager,- .
Govermment of India Press, .
NGW Delhi- N . "

. Nb.20 Fs Nb.404/26/71—ITGp)

Ccpy forwarded to fo

‘1. All Gammlsaloners of Income-tax. ;

2+ All Additiomal Commissioners of Income-tax.
.'3» A1l Directors of Inspection.

‘4o The Chief Secretary to the Govermment - of Eagasthan, Jaipur, .
5. ‘The Comptroller & Auditor General of India, New Dethi (25 copies)
‘6« The Accountant Geheral, Rajasthan, Jaipur, o .

7« 411 Officers/Sections in Bgard's office.

8+ Bulletin Section(3 co;ues)

9. Guard F&i&- . o
R (RJ\@%@J

Deputy Secretary to the- Goverment of India.

KK/500 Qgp’gg e ‘_'
' No.CC/ITCC 55/14/RSR/70 - 22.2.1971.




